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Order

The application (CA 99/PB/2016) has been mentioned. A copy of the application

has been furnished to the non-applicant - petitioner.

2. In pursuance of order dated 30-08-2016, the present application has been filed

seeking permission of the Tribunal to hold a meeting of Board of the Directors for which

agenda notice has already been issued on 13m September, 2016. According to the

Afticles of Association, 14 days notice is required to hold the meeting or with the

consent ofthe directors, meeting can be held by issuing shorter notice.

3. Learned counsel for Respondent No. 4 - director has expressed reservations with

regard to issuance of shorter notice.

4. Learned counsel for the non-applicant - petitioner requests for some time to file

reply along with a request made by learned counsel for Respondent No. 4. Let the

reply be filed by both the learned counsels with a copy in advance to the counsel for

the applicant within four daYs.

List for arguments on 23'9.2016.
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